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Increase in wages  of  oadeE-grounft 
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9493.  SHRI  PABITRA  MOHAN 
PRADHAN:  Will  the  Minister  ol
PARLIAMENTARY AFFAIRS  AND 
LABOUR be pleased to state:

(a) whether there is a proposal to 
increase the present  wages of  the 
underground mines workers by 20 
per cent over and above the present 
rate of wages;

(b) whether Government will give 
effect to this pay increase in exercise 
of its powers under  the  Minimum 
Wages Act, 1948;

(c) whether on March 6, 1979 Gov­
ernment have issued a Notification to 
this pay increase of concerned parties 
to raise any objection, if any, within 
75 days from the date of notice; and

(d) the cause of this proposed in­
crease of wages?

THE MINISTER OF PARLIAMEN­
TARY  AFFAIRS  AND  LAR0UR 
(SHRI  fcAVINDRA  VARM A1): (a) 
There is a proposal  to rid vise this 
minimum rates of wages payable to 
the under-ground worker* in  the 
employments Specified in the notifi­
cation issued by Central Government 
datejJ 6th March 1979, so as to give 
20 per cent higher Wages *o worked* 
who ’ are employed underground 
the mining operations

(b)  A final notification in this re­
gard will be issued under Minimum 
Wages Act, 19*8, after  copsidertng 
objiefcticfcis and’ suggestions,  if any* 
r**tved during the specified n tiM#*




